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Rule 377

(iii) Re. KAPADIAS’ ATTEMPT TO GET CONTROL
OVER NATIONAL RAYON CORPORATION, LTp.
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(Interruptions)

MR. SPEAKER: Only the Member wheo
was allowed could speak. The Minister
should make a statement about it sometime:
later to-day o1 tomorrow at the earliest.

(Interruptions)

THE MINISTER OF STATE IN THE
MINISIRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R. CHA-
VAN): su, this matter is before the Com-
pany Law Board. I shall make a statement
on this tomorrow after collecting the infor
mation

18.25 hrs,

NORTII-EASTERN  HILL
BILL—contd.

MR. SPEAKER: We¢ shall now resume
discussion on the North-Eastern Hill Uni-
versity Bill. 1 have gone through the point
raised by Shri Madhu Limaye, Shri Daga
and Shri Indrajit Gupta and also yows
vicws on 1t, namely, that you will be com-
ing with some amendments later on for
restoring the position of autonomy. You
said that in fact the university authorities
had been given autonomy under the dele-
gated legislation. So far as Government is
concerned this autonomy is all right. But,
so far as the universities and this Parlia-
ment are concerned, it is very difficult to
admit that autonomy. So, the papers should
be laid on the Table of the Housce so far as
Statutes are concerncd. Whenever any Sta-
tute is issued, amended or discontinued, a
copy thercof should be laid on the Table
of the House. 1 have seen that so far as
Banaras Hindus  University, Jawaharlal
Nehru University and Aligarh University
are concerned, in all these universities, un-
der the Statute, it is said that the Court
shall consist of the following. Under that,
a list of 28 categories is given so far as the
Banaras Hindu University is concerned.

UNIVERSIT)

Similarly in the case of Jawaharlal
Nehru University also a list of cat ies is
given. In the case of Aligarh University
also, there is a list of 32 categories. But,
in this case, it has been mentioned in the
Bill that the constitution of the Court and
the terms of its members shall be prescrib-
ed by the Statutes which may be made by
the Executive body. No catlegories or any
other details are given. Similarly, in the
case of the Executive Council, the catego-
ries are given in the case of Jawaharlal
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Nehru University and  Aligarh  University.
In this case, it is purely left to the Statutc
to provide for them. The same is the posi-
tion with regard to Academic Council. The
categories arc given in the case of other
Universities, and not in this case. The plea
was taken that this was donc on the paticrn
of Jawaharlal Nehru University. My opi-
nion is that if a mistake was committed once
that should not continue for tuture. 1 very
much hope that either you will lay the
Statutes for the consideration of Parhament
or you will come very soon, after a year or
50, with an amendment to bring it at par
with the other universities, so that nothing
is left purely to the delegated legislation
which is outside the very scope or basic
rinciples of the Bill, which we have been
ollowing in other cases. It is all right so
far as Government is concerned in the mat-
ter of delegated authority. So far as Parlia-
ment is conccrned, in casc of all Central
Universities, they should have the occasion
to have a look at them. That does not
mean that you are debarred from proceed-
ing with the consideration of this Bill at
this stage. I have madc this observation
in view of the objections raised by both
shri Madhu Limaye and Shri Daga yester-
day. Shri Daga dealt at length with this
point. We are trying to straighten this
matter and not debar you from proceeding
with the further consideration of the Bill.

ot my ford (aier) @ Sfd wod foid
& e 2 faar B Aw oF e AT
fear @ &Y 79T A=A AERG AT &,
& Hqd ¥ &Y a9 7 02 It faag F@ET
TIHY SRATH 3T &Y AL AGY gnny ?

WRIR AET . I FA &Y FE
& faw #Y feg o '

sft wy fowd - W famaa # § ao
oY FF G4 4 fF 7 fgrne v 99

MR. SPEAKER: Fven at this stage, if he
is prepared to place it before the Subordi-
nate legislation Committee and if it can
come on the 16th, 1 do not mind. But the
time is so short. You have come too late
into this House.

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PRQF. S. NURUL HASAN): I will abide
by your dccision and I wish to repeat the
assurance I gave yesterday that when the
Visiter frames the final statutes, Govern-
ment will come forward with a motion for
consideration of those statutes by this
House so that the House will have every
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apportunity of making such changes as it
deems necessary. My only submission is
about the timc. Even in the case of Jawa-
harlal Nehru University, a period of three
years was neccessary for  the university to
take shape.

MR. SPEAKER: That is all right. That
period may be a little more or less. I have
cxperience of universities for the last two
decades. When statutes are laid before the
legislature, some times very urgent matters
provided in the statutes are kept pending
nefore the legislature for long time. They
do not come up for years. So_ some time-
limit should be fixed within which, it
Government or any member wants a discus-
sion, a motion may be brought. Beyond
that tme-limit---it 15 generally 30 days—it
should not be delayed further and should
be deemed approved by the House.

SHRI S. M. BANERJEE (Kanpur): We
arc very thankful to you. Will you also ask
the Minister to make a statement on the
Aligarh  Muslim  University?

MR. SPEAKER: No. I am sorry. Mr.
Indrajit Gupta may continue his speech.

SHRI INDRAJIT GUPTA (Alipore):
Sir, before you leave the Chair, I must ex-
press my appreciation of the stand you have
taken in this matter. Yesterday 1 had ad-
mitted the fact that there  were several
lacunac and imperfections in this Bill.

MR. SPEAKER: I have amended my ob-
scrvation to say, ‘‘objections raised by Shri
Madhu limaye, Shri Daga and Shri Indra-
jit Gupta.

SHRI INDRAJIT GUPTA: I also said
yesterday that this should not debar the
Bill from being proceeded with. This Bill
should be passed so that the establishment
of this umversity can be proceeded with.
Later on we can take the corrective action
which you have indicated to which the
minister has agreed.

13.34 hrs.
[SHRt K. N. TiWARY in the Chair]

1 was yesterday appealing to Mr. Daga
not to press his amendment for this rea-
son. I also wish to appeal to Mr. Samar
Guha not to press his amendment because
in the specific situation prevailing in hat
region today. I am afraid Mr. Guha's
amendment would only complicate
matters rather than solve them. either
Assam nor Meghalaya wants this uni-
versity to have jurisdiction over the hill
or plain arcas of Assam. Both Assam and
Meghalaya are opposed to it whatever one’s
views may be on this subject. We
know there are linguistic minorities in
Assam who are facing great difficulties now.
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But the solution does not lie in imposing
this University on them because neither the
people of Meghalaya, nor of Assam, want
i,

1 would only appeal to the Minister, and
the authorities of the new University when
they come into being, to see that educa-
tion at this North Eastern Hill University
must aim at maintaining and developing
the identity of the several tribal cultures
of the peoples for whose benefit this Uni-
versity is being set up. It should not try
to assimilate them into the culture of some
other communitics which may be numeri-
cally stronger. The whole idea is that they
should feel that through the opportunities
given to them in this University, the iden-
tity of their several cultures will be main-
tained and developed and, at the samc
time, they will be cnabled to participate in
the larger mainstream of our national life.

The local people of those four arcas must
be made to feel that they have a direct
stake in this University. Without that it
can never fulfil the requircments of the
situation. I suppose in the Dbeginning it
will noi be possible, perhaps, to avoid get-
ting a certain number of teaching staff
from outside, frem other States and  areas.
But the aim should be that, as soon as
possible_ local talent should be encouraged,
should be given nccessary training  and
should be cquipped so that the teaching
and research posts in this University can be
filled up by local people so that the local
people will have real stake in the Univer-
sity.

Finally, 1 would just remind the Housc
that the total population of the four arcas,
two States and two Union Territories, is at
thec moment  about 23 lakhs or 24 lakhs
only. The number of college students at
present in Meghalaya, Nagaland, Aruna-
chal and Mizoram is perhaps round about
10,000. So, the scope for development
is tremendous. And the level of education
at the school level is considerably higher in
those areas than it is in the rest of the coun-
try for certain reasons. But the opportunity
which the University can now give to the
sons and daughters of the tribal people to
play their full part in the educational, so-
cial cultural and even cconomic progress of
India as a whole will be the criterion
which, in future years to come, will decide
whether the University has been able to
discharge its true role or not. I am confi-
dent that with the co-operation of all the
Hills people of that area, who have waited
for ten long years for this University to bc
established, a new chapter will open which
is full of hopc and promise for the younger
.generation of that area.
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SHRI DINESH CHANDRA GOSWAMI
(Gauhatiy: Mr. Chairman, Sir, I welcome
this Bill by which the North-Eastern Hill
University is going to be established. In
fact, when this Bill was introduced in a
different form in the last Session, members
from Assam opposed it. We op inclu-
sion of Assam in the Bill but made it
clear that we wanted a university to be
established for the hill areas as early as
possible.  In fact, with a lot of hesitation
we opposed it at that time—when we came
to know that unless we gave our support,
the University could not be established. I
am extremely happy and I want to convey
the happiness on behalf of the other Assam
members also that this University is coming
into existence and we are looking forward
to its establishment.

I will not go into the reasons why we
opposed it last time. There were various
reasons. We thought that we had already
two universities in the State and the estab-
lishment of a third university with overlap-
ping jurisdiction would only complicate the
situation. Also we found that the Megha-
laya pcople did not want, for various
reasons, inclusion of the colleges of Assam
in the University, and as we are having
very cordial relations with Meghalaya, we
decided that any step by which our rela-
tions would become strained should be
avoided. 1 do not want to go into these
aspects of the matter.

I am cntirely in agreement with Mr.
Daga and others that in this Bill there are
certain lacunae. It may be because the Bill
has been drafted hurriedly. Of course, the
time is very short. Therefore, I would like
the Bill to be passed, but I want the Minis-
ter to keep in mind the lacunae and I
would draw his attention to one or two. I
do not know why the jurisdiction of the
University or affiliation has been made only
optional and not compulsory. He has done
it in linc with the Jawaharlal Nehru Uni-
versity, but the Jawaharlal Nehru Univer-
sity and the North Fastern Hill Univer-
sity are not the same. There is a lot of
difference. Jawaharlal Nehru University
was set up more or less with the purpose
that colleges all over the country may be
affiliated if they so desired. But this Hill
University caters only to the needs of the
colleges of two States and the student popu-
lation is nnly 10,000. As Mr. Indrajit
Gupta said, the total student population
which will come under the jurisdiction of
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this Hill University when all the colleges
are affiliated will be only 10,000. I feel that
this granting of an option to some colleges
1o keep away from this University if they
so desire will only harm the purpose.
Therefore, 1 feel that at the earliest oppor-
tunity this optional jurisdiction should be
done away with and the territorial jurisdic-
tion of all colleges should be made compul-
sory.

1 want to draw your attention to some
other clauses but the time is too short for
me to deal with all. It you please look to
clause 12 for example, here you have given
the power to the Vicc-Chancellor to take
immediate action in certain matters. For
example, it the Vice-Chancellor feels that
immediate action is necessary under clause
12 sub-clause (3), he can take any action if
he so desires. The only limitation on his
power is that he has to report it to the
authority if he takes action which really
can be laken by some other authority and
then the authority may refer the matter to
the Visitor if the authority is of the opinion
that the action taken by the Vice-Chancel-
lor is not correct. But in the proviso you
have given the power of appeal to the
Executive Committee. Suppose, the Vice-
Chancellor takes an action which the
authority refers to the Visitor and the
aggrieved party also at the same time ap-
neals to the Executive Committec, then
vhose decision is going to stand? The Visi-
or because of the reference by the autho-
ity will examine it and deal with the
matter and the Executive Committee
because of the right of appeal conferred
on it will also be simultaneously looking at
it. I feel this is not a happy position
because the Visitor exercising his power
under sub-clause (3) of clause 12 may come
to a decision different from the one taken
by the Executive Committee. Apart from
this, the Visitor in this Universit{’ebeing the
President of India should not dragged
into this adjudication. After all President
of India is a high dignitary and, therefore,
the matter might have been referred to the
Chancellor and not the President of India.
You should keep the Visitor out of all this.

Then I refer to one or two aspects of the
matter. Please look to clause 31(2). I do
not know in what light the hon. Minister
looks into this matter but he has much
more experience than myself.

According to clause 31(2) if disciplinary
action is taken against a student, then, at
the request of the student, this disciplinary
action may be referred to a Tribunal which
will consist of one representative nominated
by the student, one by the authority and
then an umpire appointed by the Visitor.
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Are you not by this practice encouraging
trade unionism in the relationship between
student and teacher? If the University takes
a disciplinary action against a student, is
it desirable that these actions should be ad-
judicated as if we are adjudicating some
industrial disputes? 1 think this is a very
dangerous and not a healthy trend if you
introduce this in the University. No Uni-
versity would like to take any disciplinary
action against a student if it is under the
apprehension that it will be adjudicated by
such a (ribunal which will have a student
representative. who will all  the time be
interested  to  preserve the rights of the
students. 1 have never heard of any such
body. I do not think it is cither in the
interests of the students’ discipline. 1 urge
ipon the hon. Minister—he is the best man

10 know about it—to actually delete this
provision.

Before conclusion, the last thing to which

would take scrious objection is clause 27
1) which says that a person is disqualified
from being chosen or ‘lrom being a mem-
ber of any authority if he has been con-
victed by a court of law for an offence
involving moral turpitude and scntenced in
Jespect thereof to imprisonment for not less
han six months. It onc is convicted of
offence of moral turpitude onc should not
hold office of authority. As a person who
has been having some cxperience of law, 1
know this, that sentence in a case depends
not always upon the gravity of the offence
but also on the attitude of the judge who
tries it. So, if the sentence is for 5 months
or 6 months or whatever it may be, he
should have no place of authority. This
has to be looked into. With thesec observa-
tions I support the Bill.

SHRI PAOKAI HAOKIP (Outer Mani-
pur): As a Member hailing from north-
easiern land of the country, 1 feel happy,
more than any other Member of this House
that this Bill has been brought forward.
Sir, I congratulate the Government of India,
led by Mrs. Indira Gandhi, for having
taken this right decision. I also congratu-
late Professor Nurul Hasan for the strain
and for the labour he has undertaken to
bring forward this Bill for discussion in
this House. Many points have been urged
in this House by the hon. Members who
spoke. The establishment of this university,
for the first time in the history of the life
of the tribal people in that part of the
country will set in motion other aspects of
development, that is to say, social, educa-
tional, cullural and economic also, as is
mentioned in this Bill itself. This area
was backward in many respects and they
have been voicing their feelings for the
last 10 years. We are glad now that that
desire is going te be fulfilled.
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14 hrs.

At the time of the deriand for the estab-
lishment of this University, Manipur was
one of the States which desired that such a
University should be established as expedi-
tiously as possible for bringing about
speedy devclopment of that region as a
whole, not only the tribal people but the
people living in that part of the country.
At that time the late Prime Minister, Shri
Jawahar l.al Nehru, who was taking greatest
interest in the problems prevailing in that
part of the country listened to the demand
of the humble pecople but unfortunately
today he is not in our midst and today
Smt. Indira Gandhi is leading the govern-
ment and under her government a demand
which was accepted by her father is going
to bc fulfilled. I must point out here to
the Housc and the government as well
that when this Bill was introduced last year
in a diffcrent name, that is Indira Gandhi
University, that name was the chosen name
of the people o1 that region. But somehow
1t has so happencd by the wisdom of this
House and the government that name had
to be altered and today we find the name
of the university in a different appellation.
Had that name been accepted, I think, the
pcople would have been very happy. By
that T do not mean to say that the people
are less happy but had there been the same
name the people would have been more
happy? One obstacle that came in the way
of passing the Bill last year was the trouble
that had arisen in Assam. According to the
provisions of the Constitution two legisla-
tures of two States must pass the Resolu-
tion. Unfortunately, because of the trouble
that had arisen in Assam, Assam had to
withdraw that Resolution and that obstracted
the smooth passing. After that what hap-
pened was that another State had to he
approached to come forward to have the
Bill passed. The hon. Minister contacted
various States—Manipur, Tripura and other
States—but unfortunately Assam and Mizo-
ram were not fullfiedged States. In the case
of Manipur as the Minister pointed out I
must clarify the position of Manipur that
Manipur had to refuse to come forward
because Manipur with all sincerety stated
that we would like to have a separate
university so that the educational problem
of that part of the country would be
strengthened by having more universities.
It is only with this sincerety and not that
we refused. In the beginning Manipur it-
self was included in the demand for the
university. Manipur from the very begin-
ping is taking much interest. So. that was
the reason why the Manipur people could
not come forward. So, on this occasion, I
must draw the attention of the hon.
Minister to the hopes and aspirations of
the people of Manipur to have their own
separate  University,
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Since my intention is te sit down before
you ask me to do so, I would not like to
g0 into the other aspects of this problem
connected with the ~establishment of this
university. But I would only mention one
point. This Bill is called the North-Eastern
Hill University Bill and it is supposed to
meet the needs of the tribal people in the
North-Eastern Hill region. I feel that it
would have been much better if the provi-
sions would have clearly spelt out the areas
inhabited by the tribal people. I wish, for
mstance, that the hill areas of Manipur and
other parts of this region, such as Tripura
etc. inhahited by tribal people had been
mentioned in this Bill. If the object of the
university is to meet the special needs of
the tribal people and to look after the
development of the tribal people, their
culture and all that, even according to the
name of the Bill, it would have been very
much reasonable to expect that the areas
inhabited by the tribal people should have
found mention in the provisions of the Bill.
But that is not there. Anyhow, I do not
quarrel over that now.

In conclusion, I would request those
hon. Members who have given notice of
amendments not to move them and not to
insist on pressing them, because that would
be best in the interests of the tribal people
in that part of the country.

With these words, I would once again
welcome this Bill and support it.

SHRI SAMAR GUHA (Contai): The
name of the original Bill was the Indira
Gandhi University Bill. At the time that
Bill was introduced, Professor H. N. Mu-
kherjee and I had opposed the name of
thg Bill, T am very glad to know that the
Prime Minister has declined to associate her
name with this university, and by this, I
should say that she has shown a very digni-
fied and democratic stance. Some Members
have said that the objective of this Bill is
to integrate the people, particularly, the
people of the hill areas of the hinterland
of our country with the mainland of our
Motherland. This is absolutely a wro
concept, I should say. It is not that o y
recently Manipur, Arunachal Pradesh etc.
have been integrated with India, but any-
body having a little knowledge of the
Mahabharata would know that that part of
the country was very closely linked cultu-
rally with India and the history of that
area constituted as a part of the heritage
of the whole of India. So, there is no
question of integrating the people of the
hills with the people of the rest of India
through such Bill.
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Before our Independence, due to the
negligence of the British Government, and
after Independence, due to the negligence
of our own Government, the foreign mis-
sionaries got an opportunity to get into
these areas and they tried to induct into
them an alien outlook, an alien culture
and alien thinking and they tried to alien-
ate those people from the main bulk of the
people of their own country, from their
Motherland and the rest of the Indian
community.

I wholly agree that the hill people in
the north-eastern area should be given an
opportunity to educate their sons and
daughters according to their own heritage
their own culture and their own traditions.
1 wholly agree with that objective.

Although 1 wholly agree with the object
of the Bill—and I wish it could have been
passed speedily, I also wish that as soon as
it received assent, it could be implemented
—but ] am sorry to say that I have to
oppose it from beginning to end because
of its imperfect concept and structure. The
concept is not at all commensurate with
the principal objective. Its structure, func-
tion, the organisation as embodied in the
Bill are, I am sorry to say, worse than
those or any of the other Central Univer-
sitics, like the Banaras, Aligarh or Visva-
Bharati University.

This Bill has been given the name of
‘North-Eastern  Hill  University’,  which
means that its object is to look after the
interests of the hill people of the eastern
region as a whole to educate their sons and
daughters. But nowhere in the Bill is there
any special feature--to fulfil this objective,
as we have some special features in the case

of Visva-Bharati, Banaras, Aligarh and
Jawaharlal Nehru Universities. Since the
Bill has been named as ‘North-Eastern

Hill University Bill’, it means it is spe-
cially for the tribal people who have their
own special heritage, tradition and cultural
values, but nowhere in the Bill is there
any imprint to show that it intends to
develop the genius of the hill people ac-
cording to ir  tradition, culture and
heritage. There is nothing in it either to
glorify or to sustain or promote the cul-
ture and heritage of the hill people of that
area.

‘There is another strange thing in the
Bill. Though in the original Bill, its juris-
diction was the States of Assam and Megha-
laya, the Union Territories of Arunachal
and Mizoram and it also wanted to extend
its jurisdiction to Nagaland, Manipur aad
Tripura, as these areas have a large tribal
population, I do not know why Assam,
Manipur and Tripura have been excluded
from the present Bill. Meghalaya, Aruna-
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chal and Mizoram have a total of 22.9 lakh
tribal people. If you exclude Assam, Tri-
pura and Manipur, you are excluding 31.7
lakh tribal people. According to their own
statement as per cl. 6 of the Bill, special
provision can be made for the weaker sec-
tions of the people of the north-eastern
region, and in particular of the scheduled
castes and scheduled tribes. If you include
them, it will be 11 lakhs more.

MR. CHAIRMAN: His time is up.

SHRI SAMAR GUHA: This is an ill-
drafted bill. 1 must have time.

You are excluding a total of 42.7 lakh
people. You are excluding people belong-
ing to the scheduled castes, scheduled tribes
and other hill people and you are giving
the benefit only to 22.9 lakh people. 1 want
to ask: when the University has been named
North-Fastern Hill University and although
they have said that it is meant for the
scheduled castes and scheduled tribes and
the hill people specially and for the people
of that whole hinterland. what right have
Government to exclude nearly 42 lakhs of
such people from its purview?

It is only for the benefit of 22.9 lakhs of
people. What about the border people of
Nagaland? What about the hill and plains
people of Assam? What about those people
who belong to other communities and areas
like North Cachar hills? What harm have
they done? About the hill people of Tri--
pura—what harm they have done? The hill
people of Manipur—what harm have they
done? You say that Manipur did not agree.
But that is no argument because you could
extend the jurisdiction even to Manipur
which of course can Have a State university
of its own. Your university is not a resi-
dential tvype of university like Visvabharati
or Banaras or Aligarh. It has a wider juris-
diction. Therefore, there could be a dual
opportunitv for the Manipur boys and girls
who can themselves have the set-up of a
university for their State and also enjoy the
bhenefit of the other Central university at
the same time.

In this Bill, Assam has been excluded.
1 know the reason whv Assam has been ex-
cInded. You can exclude the Bengalees but
vou krow by doing this, vou are injuring
the <entiments of the horder people of
Mikir and vou are also injuring the senti-
ments of the hill people of Assam. I know
the Bengalees of Assam are unfortunate
people. and T do not know for how long
thev will remain unfortunate—perhaps for
centuries. But what about those hill people,
the border people, the Mikirs and others of
Assiam? Thev constitute 21 lakhs, and you
know thev are already demanding a new
Udavachal State or something like that. The
Mikir people are also demanding a separate
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Statehood. If you want to exclude the
Bengalees, and if you include the other
people in the tea garden arecas, at least in
this Bill a certain provision should have
been made for the Bodo communities, who
constitute 16 lakhs; and if vou include the
Mikirs, it will come to 19 lakhs of hill
people of Assam. In the namc of this uni-
versity, vou are going to have a central uni-
versity but, at the same time, you are going
to deprive those hill people of the benefits
of the university.

Similar is the case of Tripura, and the
hill people of Tripura. Some Naga people
are also living in Manipur.

MR. CHAIRMAN:
vou have said alreadv.

Do not repeat what

SHRI SAMAR GUHA: Thev have exclud-
ed Manipur but have inclunded Nagaland.
Some arca of Manipur belongs to the Naga
tribe also. You are denying them the right.
What right have vou to deny them this
right?

So, Sir, this Bill is full of contradictions.
Although the object is very laudable, in
translating the objectives, the Government
have made mistakes at each and every step,
in concept, and in the structure of the uni-
versity and other things also.

I would say only one word for my Assam
triends. The dust and din of the linguistic
agitation is scttling déwn. They will lament
in futurc, because, in Shillong itself there is
a large quantum of Assamese population.
There will be some difficulty for their sons
and daughters, those who are living in Shil-
long, to get admission into this Hill Uni-
versitv. They will have to go back either to
the Dibrugarh or the Gauhati university.
Assam Government have now agreed on the
continuance of English as the medium of
instruction at the university level. There-
forc, there is no contradiction. Not only
that. While they could enjoy the benefit of
the Dibrugarh and the Gauhati universities,
there should have been a competition among
the Dibrugarh and the Gauhati universities
and the university that would be set up
in Shillong, a competitive spirit, in merit,
in curriculum, in the methods of teaching
and in cxamination and in manv other fea-
tures. That would have gone to the benefit
of the people of Assam as a whole. T would
only request my friends in Assam to recon-
sider this. Otherwise., in future they will
lament that though the opportunity was
there at their doors they denied it onlv for
a momentary anger--I do not say parochial—
linguistic agitation; but just for a momentary
linguistic agitation they are going to deprive
themselves of a certain opportunity.
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MR. CHAIRMAN: Please conclude.

SHRI SAMAR GUHA: 1 will have to
oppose the Bill clause-by-clause. This uni-
versity appears as if it is going to give some
training to policemen; it looks like that. It
is ahsolutely authoritarian in character; ab-
solutely totalitarian in concept. In the name
of a central university, there is going to be
a Visitor who will be all in all. He will
appoint the Chancellor; he will appoint the
Vice-Chancelliv; he will appoint the Pro-
Vice-Chanccllor; he will appoint the Pro-
bodv. All responsibility is given to him. He
can, “for any good reason’’, dispense with
any student or any employee.

The wording they use is ‘for any good
reason and cause’, tl.ey can even withdraw
any degree; they can immediately suspend
any students. Thc students will have to sign
a contract that they will abide by the dis-
cipline. What about the students’ partici-
pation> My hon. friend, the Education
Minister, talked loudly about the students’
participation and about the Gajendragad-
Kar Committee. Is thcre any idea of that
here? This university is going to be set up
by the Central Government and it is to go
by a Statute. Have you introduced any idea
of participation of students in it? At the
same time the students have to sign a con-
tract that they will remain disciplined. Are
they going to have education with some
background if an institute to train security
personncl? The Visitor is all in all. Who
s the Visitor? The President of India is
the Visitor. By whom are his functions going
to be exercised—The Exccutive Council.
Through whom?--Through the Education
Ministry. In the Fducation Ministry the
people are sitting in a group of bureaucratic
machinery and it is they who ultimately con-
trol the university. In all university Acts
there arc some provisions for representation
from Parliament in its managing bodies.
But, in this Bill, no such provision is there.
I am sorrv to say that this Bill is half-
hearted one. Of course this is for the hill
eople of Assam. But, T should conclude
bv saving that this is not the concept really
aimed at. In the matters of the objective,
jurisdiction, organisation and functioning of
this university the bill is drafted in such a
manner that it will be very difficult for me
to support it. I do not want to repeat what
has happened to the Aligarh University Bill.
T do not have time to bring forward amend-
ments to this Bill. 1 would only request
the Minister to take some more time—two
more months—to send the Bill to different
State Governments to ascertain their views
and also refer it to Joint Committee of Par-
liament for ascertaining the views of all
hill people. Having waited so long in these
two months, heaven is not going to fall.
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The cultural, traditional and cducational
vencfits of the tribal_pcople, as a  whole
should not be deprived of. If this' bill is
sent to a Joint Select Committee, the bill
will come out better which will be accepted
by all people of Hill areas of North-Eastern
region.

SHRI SHYAM SUNDAR MOHAPATRA
(Balasore): Mr. Chirman, Sir, after all this
melodrama of my hon. friend, Shri Samar
Guha, I have only to say that when we
pass this Bill, it will be a red-letter day in
the history of India because, for the first
time, we are going o recognisc some cdu-
cational system for the tribal people of
India.

Again 1 rcpeat that, as a student of his-
tory, I feel that the tribal people in India
who constitute a vast population are diffc-
rent peoplc altogether in their arcas. I re-
member my Professor of Calcutta University
and Mrs. Steila Kremrisch, Professor of
Anthropology telling me that the tribal
people in India constitute different people
with a different psychology, with a different
history, with a different traditional and
educational systems. They have completely
become different from the rvest of India.

Mr. Chairman, Sir, the hon. Minister is
a teacher of History and he knows that he
is going to do something for the tribal
eople of India. Let us not forget that. It
1s for the tribal people in the North-Eastern
zone to have what they want. I want to
make one or two points very categorically.
Is it possible for the Government or for the
hon. Minister for Education to extend the
scope of affiliation to some other colleges in
some other States in India where there are
tribal people? I mean by that whether it is
possible or not for the Government of India
to consider setting up of some colleges in
tribal areas with the very objective with
which this university has been formed for
the people of North-Eastern zone? Do you
recognise in this Bill that on setting up a
university for the North-Eastern region of
India, the hill people who have many
thing in common in their outlook and way
of life are quite different from those of
Assam, their negihbouring community?

The Minister wsll agree that if this is
true for the people of thc north-eastern
zone, it is very much true for the other
tribal areas in Orissa, West Bengal, M. P.
and Bihar also. They have a claim now
which they will put forward before Govern-
ment, namely, i? you have constituted a
university for the north-eastern zone may
be for security reasons, may be for ful-
filling the aspirations of-those people who
are becoming toys in the hands of Chris-
tian missionaries, may be for intergrating
them with the rest of the country, whv
not set up some colleges in our areas to
give shape to our thoughts, culture and
tradition?
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After independence, we have established
basic schools in tribal areas. I have walked
hundreds of miles to see these tribals, the
half-naked half-clad people, who are under-
fed, where the ray of civilisation has never
entered. I know in what sub-human condi-
tions they live, where probably human con-
sciousness has not reached. What are we
going to give them? There is widespread
corruption in the basic schools; could we
not give them some English schools? If we
had set up some English schools in the tri-
bal areas and given them a little enligh-
tencd type of education which we give to
our children in our areas, the very picture
of tribal arcas would have been different
todav. How many of them are in the IAS,
IPS. IFS or engineers o1 doctors? Not even
5 per cent, because we have not been able
to give them proper eduction. So, we should
consider whether it is possible to set up
some colleges with this type of objective
in the tribal areas.

What type of education are we going to
give the tribals? Certainly not the type of
cducation which we have given to our peo-
ple in the thousands of schools we have in
the country., It must be something diffe-
rent.

SHRI K. S. CHAVDA (Patan): In Bonda
hills in Orissa, the tribal women are nak-
ed up. till now!

SHRI SHYAM SUNDAR MOHAPATRA:
So, for the first time, it is becoming clearer
before our eyes that we have to give some
new cducation to the tribal people. In
NFFA area, there are 44 secondary schools.
In Nagaland only 196 schools are there. What
a sorrowful picturel Why not give free
food and free clothes to the children who
will recad in this university, so that thc
parents may be enthused to send their wards
there? The recorded enrolment in 1948-49
was 7,178. Today it has just tripled, not
morc than that in Khasi-Jaintia Hills, there
are only 55 schools, ip Mizo Hills only 81,
in Garo Hills only 18, in Mikir only 5
and in North Cachar Hill only 3. Unless
we enthuse the parents to send their wards
to this ‘university, the very objective will
be defeated. Some researches will have to
be conducted. Some text-books will have to
be published by writers who will highlight
the culturc of the tribal people. They say
they are altogether different from us; they
are the carliest settlers on the Indian soil.
If that be so, why should we give an opp-
ortunity to them to think that they arc
different? The text-books and the curri-
culum should be such that the tribal peo-
ple will have a recognition in the educa-
tional system of India and in the total
fabric of the Indian society.
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SHRI P. G. MAVALANKAR (Ahmeda-
bad): Mr. Chairman, although certain funda-
mental reservations are persisting in my
mind, 1 wish to welcome and support this
Bill at least the intention behind the Bill.
Sir_ you will recall that when this Bill was
introduced in this House in the last session,
it was unfortunately attached with the
name of the present Prime Minister. Some
of us from this side of the House had
taken serious objection to that. I am glad
that our point has been conceded and the
name of the hon. Prime Minister has been
removed. Though there is nothing personal
about it, we thought and we still think,
that it is not wise, and certainly not healthy,
1o associate the name of a living leader
with any of the institutions.

As 1 said, though there are certain
fundamental reservations about this Bill in
my mind, let me first come to the good
part of it. It is very good that the Govern-
ment have come out now with this move
1o develop “‘the intellectual, academic and
cultucal background of the people of the
hilly arcas’ to quote from the Bill itself.
1 think it is good bhecause in these areas
people do feel—last month I had an op-
portunity of visiting thc Fastern Zone and
sceing things for myself—that they arc
being neglccted, that they are not consider-
ed as part and parcel of the Indian Union.
In order to make them realise their full
personality, we have to endeavour in two
directions—onc is to help them develop
their own local, regional and tribal ways
of living and culture and the second is to
help them intergrate with the rest of “the
country. I hope the founding of this Uni-
versity will make it possible for the peo-
ple living in those areas to achieve pre-
cisely these two objectives. Since these peo-
ple are sensitive about some of these matters.
they need the warmth and understanding
of the rest of the people of India. I feel
that the establishment of the University
would be a good instrument to promote
these objectives. I agree with my hon.
friend, Shri Indrajit Gupta, when he says
that even from the point of view of na-
tional integration it is necessary that we
should encourage these local tribals to deve-
lop their own institutions and then see to
it that they are able to come into the main-
stream of national events, politics and
culture.

Having said all this, I am sorry to sav
that this new Bill is not going to prove,
by any chance, a model University to be
established by the Centre. One would have
thought that when the Central Govern-
ment got an opportunity of providing one
more University under its own jurisdiction,
directly under the Centre_ it would provide
certain fundamental provisions which will go
to make the University a model university.
1 will not refer to the various details of
the other Universities which are Central
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Universities, but I want to suggest that this
particular Bill is very disappointing and dis-
satisfying in terms of the idea of a model
university.

I do not understand why the States of
Manipur and Tripura have been exclud-
ed from the jurisdiction of this new Bill.
I think that these two States of the eas-
tern zone of our country should have been
included in it.

I Kknow, sir, you would not permit me

more time and so [ shall not go
in to the details of the provisions
of the Bill. I shall only say, thercfore,

this—that the provisions which are men-
tioned in the legislative measure are, to
say the least, both obnoxious and objec-
tionable. I have no time to go into the
details. Otherwise, I should have told my
esteemed friend, the Minister of Educa-
tion, as to how and why I feel these pro-
visions are very obnoxious and objection-
able. The main objection is that these
provisions in the Bill reflect the colonial
heritage of the older universities in the
pre-independent India. I shoul d have

thought that at least 25 years after our
indcpendence we  have come to a  stage
when we can act of our own; and, the
colonial heritage must be thrown out

lock, stock and barrel from our univer-
sity portals. I am sorry that the Minister
and his officials have not seen to it that
this heritage is removed. Indeed, I would
go many steps further and say that, hav-
ing got the opportunity, the Minister
should have injected into this Bill many
ideas which are current in modern times,
both in India and outside, about the role
of the students and teachers, about the
need of constant and vigorous communi-
cation between the two and about the
kind of administration and academic rela-
tionship that should exist in various uni-

versities in the modern  times. In-
stecad of doing all this, this Bill un.
fortunately is on the whole traditionally
and wrongly patterned, where, the em-

phasis is more on the administrative side
and on the executive authority and less
on the autonomy of the University, free-
dom o° the students, participation of the
students and meaninggn involvement of
the teachers in the various educational
and academic endeavours. In regard to
all these arrangements and matters, T
have, as a T said in the beginning, cer-
tain fundamental reservations. T wish,
therefore. Government had come forward
with the Bill with certain essential and
urgent improvements. After all, when in
the last Session this Bill was rejected,
when it was opposed during the very first
reading, Government had enough time to
come again with better provisions. Three
or four months have passed, without any
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improvement  and  without any results.

Now, of course, it is too late in the

day, and 1 can understand and appre-

ciate that. If we now say that this Bill

should be referred to a Select Commit-

tee, it will consume further time and the
University will not come into being in June
or July this year. We do not want that.
That is why, although we are in a fix and

in a dilemma, we are constrained to ac-
cept and  support this  Bill. I hope the
Minister will look into the various criti-

cisms that have been made on the floor of
this House by other Members and by me
just now, and comc forward with certain
fundamental amendments to this Bill. T also
hope that he will introduce into this enact-
ment, the idcas of autonomy and indepen-
dence which are verv necessary for the good
and healthy administration and running of
the University.

With these words, Sir, T wish 0 com-
mend once again this move of the Gov-
crnment and | hope the House will pass
this Bill. even though it contains  some
serious defects and drawbacks.,

. THE STER O EDUCATION,
SOCIAL, FARFE  AND  CULTURE
(PROF. S. NURUIL, HASAN): Sir, 1 am
extremely grateful 1o all the distinguished
spcakers who have been gracious enough
to welcome and support this Bill. Except
for my estecmed friend, hon. Shri Samar
Guha, every one has supported this Bill,
Some very scrious criticisms have  been
offered. Unfortunately, for mysclf, I am
in  agrecment with many of these criti-
cisms, and therefore, T consider it my
duty to explain the reasons why we are
coming “orward with a total interim arran-
gement for the University and not a
full arrangement. 1 had already stated, in
deference to the ruling given by the hon.
Speaker, that when we make out the full
set of statutes, within three years of the
passing of the Bill, Government will it-
self Lring forward a motion that these
amendments be taken into consideration
and the House, 1 hope, at that stage, will
find that here is no cause for dissatisfac-
tion,

Sir, at the moment, we are passing
through an cxtremely delicate  stage  in
the setting up of the University. We have
to  evolve a totally ncw pattern. We
have not appointed” any teacher as yet.
We have not even decided as to what are
ROing to be the departments or faculties
of the University. We are not quite cer-
fain, at the present ‘moment, until the
Bill is passed by both the Houses and
assented. to by the President, as to what
will finally be the shape of the various
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campuses. Therefore, we thought that in-
stead of starting again a prolonged con-
troiersy, we should come out with an in-
terim set of arrangements, In any interim
arrangement. whenever ‘any Central Universi-
been  cstablished,  the first office-
bearers and the first members of the au-
thorities had  alwavs been nominated by
the Board. Nomination of the first mem-
bers of the authorities and of the first offi-
cers did not mean that, that was going to
be the lasting arrangement

ty had

I would ulso Tike 1o make this submission
that the Bill which has been brought be-
fore this hon. House. has been discussed at
length with the represematives of the Giv-
cinment of Meghalina and the Government
of Nagaland and it is not that they have
been by-passed. T entirely agree with the
sentiments that  have been expressed by
manv hon. [riends that it is our duty to
cnsure that the people of this arca have
a sense of involvement in this University.

1 can assure the House that it will be
the endeavour of my Government and of
mv Ministry to see that this sense of in-
volvement is there all along. Fven in mak-
ing of the appointments, the House might
have noticed clause 5, sub-clause (9), ‘‘to
appoint persons working in any other uni-
versity or organisation as teachers of the
university for a specified period’. It is the
purpose that to give a start to a university,
we can have on part-time basis other peo-
ple until the local  people are able to
acquire the necessary qualification so that
the doors are not closed to them for all
times. That is the whole intention. It is
not that we will close the doors of this
university to Indians  living in any other
part of the country. But at the same time,
its objectives have been made very clear
in clause 4 of the Bill that it will be pay-
ing special attention to the development of
the hill people.

1t has heen pointed out by an hon. Mem-
her that it is for the Government to work
for the social and cconomic development
of the countrv and how a university can
do it. TIr is absolutcly true that the prin-
ciple responsibility  for the socio-economic
development of the people is on the Gov-
crnment of that State and seeondary res-
ponsibility on the Central Government.
But we are moving towards a new acade-
mic concept wherein we do not want our
universities to merelv work in an ivorv
tower but to involve thcmselves with the
process of development. Thercfore, in
clause 5, sub-glanse (4). we have stated *‘to
organise and to undertake extra-
curricular studies and extension services”
so that the University, its laboratories, its
libraries, its students and teachers are ac-
tively engaged and involved in the pro-
<ess of development and contribute direct
lv as well as by their research and study
to the development of that area.
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Then, it has been said that the Visitor
has been given too many powers.  The
Government is obliged to the concept of
maintaining the autonomy of the univer-
sity. When the Visitor has been given a
power, then this power, as has becn
rightly said in the House, will ordinarily
be exercised by the Visitor on the advice
of the Minister of Education. Therefore.
this House has always the chance and the
opportunity to haul up the Minister of
Fducation for any action or lack of
action on the part of the Government. It
is not a reflection on the person of the
President.  But this  House can always
haul up the adviser to the President who
is responsible to this House.

To make the Chancellor responsible for
any of the actions would have been meant
that the Chancellor would have been
neither answerable to this House nor
because it is a Central university answer-
able to the State Assembly. I thought
this matter needed clarification. It is
not to take away any powers. But it is
because the negotiations during this
period will have to be delicate so that the
eople of this region feel full sense of
involvement and do not have any sense of
grievance, that they feel everything possi-
ble is being done which is to their liking
which will really contribute to their pro-
groess.

Here, T would like to refer to the point
raised by the hon. Member, Shri Samar
Guha. He is not here. I must mention it
that it will not be a totally affiliating
university. It will be a teaching and affi-
liating university. It will be establishing
its campuses and, therefore, it will have
its tcaching department and will directly
participate in organising and teaching re-
search. Until we know what type of fa-
culty we have been able to collect to-
gether, it will be a little premature for
us to straightway say what is going to be
the constitution. But even within this
period of three years, which is the outer
limit given by this House to the Govern-
ment if this Bill meets with the appro-
val of Parliament, it would be possible as
and when the faculty is appointed to
associate the faculty and as and when
students start coming to the University to
have involvement of students and share
involvement of the students in the func-
tioning of the University. That is policy
to which this Government has pledged and
it has been stated on the floor of the
House by my very distinguished predeces-
sor., Dr. Siddhartha Shankar Ray.

Tt has been repeatedly mentioned why
Assam. Manipur and Tripura have been
excluded. They have béen excluded be-
cause, as T said in my first speech and
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as my hon. friends from Assam and Mani-
pur have also stated quite clearly, at the
present moment it is not the wish of the
people of Assam or of the people of Mani-
pur or of the J)eople of Tripura that
their States should be included within the
jurisdiction of this University. But, as I
stated carlier, if any student from these
areas and particularly the hill areas, Sche-
duled Tribe or Scheduled Caste, wishes to
go to the University, then the law is
very clear that he cannot be discriminat-
ed against. And being a Central Univer-
sity, this House can always haul up the
Education Minister if there is any blatant
case of discrimination. The discrimination
will be there to some extent in favour of
Scheduled Castes and Scheduled Tribes and
other wecaker sections of the community
as provided in article 46 of the Constitu-
tion, but outside that, there cannot be
anv discrimination.

1 wish 1o express my very sincere grati-
tude to  Mr. Indrajit Gupta—I would
have liked to say this at the very begin-
ning but my distinguished friend was
not present when I started my observa-
tions—for having explained the historical
background of this Bill and why it was
delaved. He knew the facts better than,
I am affraid, I did because he has been a
member of this House and knows how
exactely things had developed; I had only
read about them. Therefore, I am special-
Iv grateful to him for having taken the

view that he has actually taken in this
matter~—-why  was it delayed, why there
were certain  shortcomings, for which I

have explained the reasons at length. If
the political situation had been clearer, if
the academic situation had been clearer,
1 would not have liked to bring the Bill
in this form. T was myself going to make
the offer that we have already provided
that the Statutes, before they are finally
framed. will be placed before both the
Houses of Parliament. I was going to
give this assurance to the House that
the Government itself would bring for-
ward a motion for its consideration so
that the hon. House may, as the Speaker
has now directed, express any opinion with-
in 30 days of the tabling of this motion.

1 am affraid, my distinguished friend.
Mr. Daga, is not here. I would have liked
to reply to some of his points, He has
taken exception to my stating that the
Business Advisory Committee had no
right to make this decision. The Business
Advisory Committcc may not have the
right, but this House has the right.

Once the report of any individual or
any committee or any person who is a
member of this House is accepted by the
House, then it becomes a decision thic
House and nobody can impose a proce-
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dure on this House. Therefore 1 accept-
¢d the views which this hon. House had
been pleased to express and it is not ne-
cessary for me to quote. Most of the hon.
Members would recall this particular de-
cision of the House. So it is not any
change of mind on my part. 1 accepted
the wishes of the House. But, above all,
with due respect of the House, 1 would
say that 1 was also respecting the senti-
ments of our brethren belonging to the
hill areas who are very keen that this
Bill should be passed as soon as possible
in the form that they had approved of

Mr, Daga referred to the appointment
of teachers and said that there was no-
thing in the Bill in this regard. The de-
tails of the sclection committee are men-
tioned. It is not one of the things that
have been left to any future date. Then
he said the Executive Council has heen
given powers to curtail  the  powers  of
the Visitor. No amendment of this statute
can come into force as proposed by the
Fxecutive Council unless the Visitor pre-
viously agrees to it. This is the formula

in all Univer s which is also being
applied to this University and if the
Visitor  himself thinks  (hat some power

given to him is no longer necessary and
it can be and should be curtailed, therc
is no reason why the Visitor should not
give his concurrence to an amendment to
the statute.

It has been said that the ‘Tribunal’
lhias not been defined and there is no
limitation of time. I would only request
the House to look at the provision for
the Tribunal. One of mv hon. friends has
criticised the fact that the provision of a
Tribunal would lead to indiscipline. Un-
fortunatelv, a Tribunal is a better remedy
than compelling a student to go bhefore
a court of law and spend a lot of
money. The House will probably recall
that ‘the Education Commission had re.
commended that litigation between the
students and employees and teachers of
Universities and the authorities of the
Universities is something which should be
as far as possible stopped and had re-
commended that the advisory opinion of
the Supreme Court bhe obtained. We had
this matter considered at length and we
felt that the Constitution was so clear
that ' the authority ¢ the Supreme Court
ind the High Court could not possibly
be taken awav and, therefore. there was
no question of taking the advisory opinion
of the Supreme Court. But we thought of
a way out, that is to say, that if we
coud  provide an in-built mechanism
wherebv if a student is expelled or rusti-
cated for more than one year, he can
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call for a Tribuual. Then. it would—it is
our expectation—reduce  litigation. The
recent events in Delhi have shown that if
perhaps this  provision of an Arbitration
I'ribunal  had been made in  the Delhi
University  Act,  the students would not
have had to go to the Delhi High Court
but would have first tried to seck remedy
from the Tribunal. However, that is a
matter of guess. The Constitution is very
clear “that no law made by us can take

away the basic rights and the authority
of the Supreme Court and the  High
Court.

About the other points raised by my

hon. friend. Shri Indrajit Gupta, that edu-
cation must aim at—maintaining and de-
veloping a culture of each of the tribes,
we are specifically providing for it and at
the same time, we are ensuring that this
University will  function in a  way that
the different sections of the people o
India, while retaining their identity and
culture, are drawn towards each other and
begin o feel that they are members of
the same family.

As 1 said already, local talent will have
full facilitics. Wherever they arc available,
we will improve them and give them ap-
pointments  but  wherever thev are not
available, we will give them training.
There shall be only some interim arrange-
ment made,  so that, as soon as such
trained personnel become available, chance
is given to  them. That incidentally is
one more reason why T want to go a lit-
tle slow, may be, I am a little bit too
cautions. but I want to go a little slow
in sccing as to what the availability of
the Faculty is and then to come out with
detailed permanent arrangements.

The Member from the Jan Sangh said
that education should be kept away from
political struggles and so on. I entirely
agree with him. I assure him that this
Government has no intention of allowing
universities to become objects of party or
political sirikes and so on. Shri Goswami
asked why this should be optional. The
reason is simple. We do not wish to
create a suspicion either in Meghalaya or
Nagaland, that if at any future date,
they wish to set up a university of their
own they will not be able to do so. Once
Central University is set up, the idea is,
not that it will be wound up, but that
if at any time, at any later stage, the
people of the State feel that they want
to set up a university o their own. let
them know from now. that this Univer-
sity will not stand in the way of their
development. It may bhe that it may not
be possible for financial or other reasons -’
to establish a university immediately in
the State but we want to he very clear
in assuring the people that the aspiration
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of no State will be barred as a result of
this legislation of Parliament.

Shri  Mohupatra referred to the tribal
areas in other parts of the counuy. Per-
haps his attention has not been drawn
to the provisions of the Jawaharlal Nehru
University Act which says that in any
part of the country, subject to the ap-
proval of the State Governmcnt, and sub.
ject to the approval of the University n
whose jurisdiction a  particular territory
lies, cither a collcge can be affiliated to
Jawaharlal Nehru university or establish-
ed by Jawaharlal Nehru University, So,
from a legal point of view, there is no
problem. I have dealt with most of the
points raised.

SHR1 DINESH CHANDRA GOSWAMI:
When a  person is  convicted for moral
turpitude, why do you allow such peison
to be a Member of the Executive Com-
mittee?

PROF. S. NURUI, HASAN: This is in
the statute and if the Council feels that
it can be amcnded, let them amend it, 1
have no objection. This is the provision
in somec of the other statutes and I fol
lowed it. But it is felt that this has
to be amended, they can do so. They have
the power to amend it. So far as the Gov-
ernment is concerned, it would advise the
Visitor not to stand in the wav. Thank
you.

15 hrs.

MR. CHAIRMAN: I will now put Shri
M. C. Daga's amendment to the vote of
the house. The question is:

“That the Bill to establish and incor-
‘porate a lcachin{; and affiliating Univar-
sity for the hill areas of the North-
Eastern region, be referred to a Joint
Committee of the Houses consisting of
30 members, 20 from this Housc, name-
ly:—

Shri Bhagwat Jha Azad, Shri Giridhar
Gomango, Shri Dincsh Chandra Goswami,
Shri Samar Guha, Shri Indrajit Gupta,
Shri D.P. Jadeja, Dr. Kailas, Shri Puru-
shottam Kakodkar, Shri Sat Pal Kapur,
Shri Vikram Mahajan, Shri  Jagannath
Mishra, Shri Shrikishan Modi, Shri Prabodh
Chandra, Sri M. Ram Gopal Reddy, Shri
Arjun Sethi, Shri S. N. Singh, Shri Atal
Bihari Vajpayee, Shri Sukhdeo Prasad
Verma, Shri D. P. Yadav, Shri M. C. Daga,
and

10 from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committee the quorum shall
bc one-third of the total number of
members of the Joint Committee;

that the Committee shall make a re-

rort to this House by the first day of
the next session;
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that in other respects the Rules of
Procedure of this House relating to Par-
liamentary Committees shall apply with
such variations and modifications as the
Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communi-
cate to this House the names of 10 mem.
beis to be appointed by Rajya Sabha to
the Joint Committee’’.

The motion was negatived.
MR. CHAIRMAN: The question is:
*“Fhat the Bill 10 establish and incor-
porate a teaching and affiliating Univer-
sity for the Hill areas of the North-
Eastern region, be taken into considera
tion.
The motion was adopted.
MR. CHAIRMAN: There arc no
amendments to Clauses 2 to 12. So, I am
utting them together to the vote of the

House. The question is:
“That Clauses 2 to 12 stand part of
the Bill™.

The motion was adoptcd.
Clauses 2 (o 12 were added to the Bill
MR. CHAIRMAN: There is an amend
ment No. 5 to clause 13 by Shri E. V.
Vikhe Patil. Since Shri Patil is not present,
the amendment is not moved. I am now
purtting clause 13 to the vote of the House.
The question s,
“That  Clause 13 stand part of the
Bill"".

The motion was adopted.
Clause 18 was added to the Bill.
MR. CHAIRMAN: Thcre is no amend-
ment to Clause 14. The question is: .
““That
Bul',

Clause 14 stand part of the
The motion was adopted.
Clause 11 was added to the Bill.
MR. CHAIRMAN: There is an amend-
ment to clause 15 by  Shri E. V., Vikhe

Patil. Since he is not present, the amend-
ment is not moved. The question is

‘“That Clause 15 stand part of the
Bill"".
The motion was adopted.
Clause 15 was added (o the Bill.

MR. CHAIRMAN: There are no amend-
ments to clauses 16 to 18, The question is:

““That
the Bill"’.
-

The motion was edeftsl, . - ;. ... -

clauscs 16 to 18 stand part of
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Clauses 16 to 18 were added to the Bill.

MR. CHAIRMAN: There is amendment
No. 7 to Clause 19 by Shri E. V. Vikhe
Patil. Since Shri Patil is not present, the
?mendment is not moved. The question
(H

‘“That clause 19 stand part of the
Bill".

The motion was adopted.
Clause 19 was added to the Bill.

MR. CHAIRMAN: There arc no amend-
ments to clauses 20 to 24.

SHRI SUMAR GUHA (Contai): Sir, 1
want to say a few words in opposition to
Clause No. 23.

MR. CHIRMAN: You have already
spoken for sixtecn minutes. The question
is:

*“That Clauses 20 to 24 stand part of
the Bill"",

The motion was adopted.
Clauses 20 to 24 were added to the Bill.

MR. CHAIRMAN: There is an amend-
ment No. 9 to clause 25 by Shri E. V.
Vikhe Patil. Since Shri Patil is not present,
the amendment is not moved. I am now
%ulting clause 25 to the vote of the House.

he question is:

“That  Clause 25 stand

Bill"”’,

part ot the

The motion was adopted.
Clause 25 was added to the Bill.

MR. CHAIRMAN: There are no amend-
ments to Clauses 26 to 40. The question
is:

‘“That
the Bill".
The motion was adopted.

Clause¢ 26 to 40 were added to the Bill.

Clause 41—(Transitional provisions)
Amendment made:

Clavses 26 to 40 stand part of

‘“‘Page 14—

for lincs 8 to 5, subsitute—
“‘during the said period of six months,
the powers of the Academic Council
shall"be performed by the Planning
Board constituted under section 28;

(€) the first Academic Council shall
consist of not more than twenty-one
members, who shall be nominated by

the Visitor and shall hold office for a
term of three years.”” (2)

(Prof. S. Nurul Hasan,
MR CHAIRMAN: The question fis:
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““That Clause 41 as amended, stand

part of the Bill". )
The motion was adopted.

Clause 41, as amended, was added to the
Bill.

MR. CHAIRMAN: There is no amend-
ment to clause 42. The question is:

“That Clause 42 stand part of the
Bill."’

The motion was adopted.
Clause 42 was added to the Bill.

The Schedule
Amendment made:
“Page 22,—
“omit lines 14 to 16.”" (3)
(Prof. S. Nurul Hasan)
MR. CHAIRMAN: The question is:

“That the Schedule, as amended, stand
part of the Bill.””

The motion was adopted.

The Schedule, as amended, was added to
the Bill.

Clausc 1—(Short title, extent
mencement)

SHRI SAMAR GUHA: 1 beg to move:

and com-

Page 1, line 15,—
add at the end

“‘and will include the hill and plain
tribals of Assam and the linguistic mino-

rities of Assam'’ (4)

Sir, I do not want that the name North-
Fastern Hill University should be there as
the hill people have been excluded. Only
22.7 lakh are covered whereas you have
cxcluded 42 lakh hill and plain tribals of
Assam and the other linguistic minorities
of Assam. The University is named as
North-Eastern Hill University but you have
cxcluded the hill people.

That was the reason why I wanted that
Assam should also be included within the
scope of this university. 1 should say that
even Tripura and Manipur also should have
been included. By inclusion of Manipur
the people of Manipur would not have
suffered. Rather, in addition to their pro-
posed own ‘State Université. they would
have had the benefit of the Central univer-
sity also. So, if Manipur could have been
included, it would not in any way have
gone against the interests of those people.
There are also tribal people elsewhere
who have been deprived of the benefit of
this university. For  instance, Nagaland
has been included. But there are man
Naga people in Manipur also. Why shoul
they be deprived of this benefit o¥ having
their sons and daughters educated in this
university which has been named the North

Eastern 7 ““Tniversity? -
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1 would again make an appeal to my
hon. friends from Assam. Now that the
dust and din rcgarding linguistic agitation
has scttled down, it was time for them to
have had some rethinking over the wholc
matter. Unnecessarily, because of an agi-
tatced mind, they are going to lose the
bencfit which was there at their door. There
are a la number of Assamese people
sctled in” Shillong. So, a lot of conflicts
wili arise. Will they have their sons and
daughters admitted into the university at
Shillong or will they have to send them
over to ‘Dibrugarh or Gauhati?

Perhaps, because of anger and because of
theiv agitated mood, they do not think of
the seriousness of the problems that would
crop ul) in future, if Assam is going to
be excluded. A number of difficulties will
arise, in regard to the unfortunate Bengali
people also, so long as the Bengali institu-
tions do not get an opportunity to have
affiiation with the hill university and bave
English as the medium of instruction. That
was the rcason why Assam was excluded in
this Bill. In the first Bill, Assam was there,
bar many of the Assam  Ministers  and
others prevailed upon  Government  to
exclude Assam from the Bill, T should say,
for a narrow and temporary purpose be-
causc they were in a very angry and agi-
tated mood. But now, they have almost
accepted that English should continue as
the medium of instruction along with Assa-
mese. Therefore, there is no reason why
Assam should be excluded from the juris-
diction of the hill university which is
going to be located at Shillong. Whatever
might have been the position a few months
before, now, there is absolutely no rcason
for excluding Assam.

As 1 said earlicr, a great injustice has
heen done to 42 lakhs of the hill people,
giving the bencfit only to 22 lakhs of the
hill people. Further, other linguistic mino-
rities have also been deprived of getting
their boys and daughters cducated in that
university. It has also deprived a large
number of the hill people from associating
themsclves with this hill university and to
have special education on the basis of their
special heritage and cultural genius.

Thercfore, I would plead once again
that Assam should also be included. Other-
wise some political complications  will
develop in the region of North Cachar and
particularly from the side of the Boda
community whose g:pu.lation is about 16
lakhs, and it will difficult to tackle it.
Therefore, 1 would once again request the
hon. Minister to reconsider and see whe-
ther Assam could also be included in the
Bill.
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SHRI D. BASUMATARI (Kokrajhar): I
strongly oppose this move to include Assam.
It is a Bill for the hills and people of
Assam did not want to include Assam with-
in the scope of this university. 1 feel that
it was a calculated move to exclude Assam,
on the ground that they had already three
universities in - Assam, namely the ones at
Jorhat, Dibrugarh and Gauhati, and if a
small State wanted to have their own uns-
versity aver which thev could have terri-
torial jurisdiction of their own they should
be allowed to have it; that was the reason
the people of Assam wanted Assam to be
c.\rludc(l. In spite of the fact that the name
of the Bill 1s North-Eastern Hill university,
there will be no bar for the people of
Assam 1o have  opportunity of sending
their children to study there. I am very
sorry at the attitude of Mr. Guha.

I do not know why my hon. friend Shri
Samar Guha should take it upon himself to
plead the cause of the Boda community to
which T belong and whose people I repre-
sent here. We are here to represent their
cause, and 1 am here o represent the Boda
community to which 1 personally belong.
So, my hon. friend nced not be anxious to
advocate the cause of my community.

SHRI SAMAR GGUHA: 1 am an advocate
for the principles, and T am advocating the
cause of the Lill people as a whole.

PROF. S. NURUIL HASSAN : It is-my
misfortune that my very distinguished and
hon. ftriend was not present when I dealt
with this point. I have nothing further to
add.

MR. CHAIRMAN: That is a pity; hon.
members are not here when Ministers rep-
Iv.

PROF. . NURUL HASAN:
to accept the amendment.

MK. CHAIRMAN: 1 put amendment
No. 4 to the vote of the House.
Amendment No. 4 was put and negatived.

MR. CHAIRMAN: The question is:

““That clause 1 stand part of the Bill.”
The motion was adopted.
Clause | was added to the Bill.
The Enacting Formula, the Preamble and
the Title were added to the Bill.

PROF. S. URUL HASAN: I beg to
move:

‘“That the Bill. as amcnded, be pas-
sed.”
MR. CHAIRMAN: Motion moved:

““That the Bill, as amended, be pas-
sed.*"

I am unable

SHRI SANGLIMNA  (Mizoram): Mr.
Chalrman, I welcome the North Eastern Hill
Unpiversity Bill. In this conncction 1 should
like to repeat a part of what Mr. Indrajit
Gupta has already mentioned yesterday.
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It was in 1963 that tour Members  of
Parliament from that region submitted a
j the then Primc

ﬁim representation  to
inister Mr. Nchru for the establishment of
a Centra]l University for the hill arcas of
that region. Ever since we have been
praying for and hoping for and looking
forward to the establishment of such a uni-
versity and today it looks as if we are go-
ing o rcally see and witness the fruition
of this long aspiration, which has in the
past ten ycars been nothing more than an
aspiration and a hope.

An 1 fecl personally very much involv-
ed in this because it was my good fortune
o have been associated with cducation. In
1966 1 participated in a meeting which was
sponsored by the Kothari Commission.
Then also we discussed how this university
could be established but even then we had
some hurdle, as we had a hurdle a few
months ago, that of getting another Siatc
pass a resolution so that the Central Gov-
ernmept may cstablish a university for us.

Educatson being a continuous  process,
many of vou 1 am afraid will not be able
to share the joy that we feel today at the
prospect of baving this university at last.
Assam, the Gauhati University and the
secondary cducation board have been very
helpful all along. While they wanted to
develop their own language, Assamese lan-
guage, as they should, they had also to take
us along with them and solve our problem
for us. Much as they tried they could not do
much for us, For cxample, we often had
to undergo the pain of seeing our students
fail in such simple subjects as history for
no other rcason than that although the his-
torv of Assam which is prescribed to be
studied could be studied through the Assa-
mese medium quite casily and there was no
dearth of good text-books in Assamese, but
for three ycars there was hardly any book
on  Assamese history in English and yet,
the students from hill areas had to pass in
that subject, and we had the pain of sce-
ing our students fail in such simple sub-
jects for want of suitable text.books. That
is going to be a thing of the past, and
s0 today, we are rcally full of joy and jubi-
lation, and we welcome this Bill not simply
as a Bill but as something that will serve
as a landmark in the history of the people
of that region,

In this conncction, I also have to men-
tion that it would have been more in keep-
ing with our wishes if the carlier proposed
name had been retained. There, of course,
I know there are friends who do not like
that and who disagree with us, but in any
event, we have this consolation. History will
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have to record now that it had been our
wish 1o associate thc name of an indivi-
dual, and that is the name of the Prime
Minister because we fecel that she has
played a very important part in bringing
about the establishment of this university.
So, 1 think we will have to rest satisfied at
that, and it is not the mname that rcally
counts very much. I think it is the way in
which  this university will be run that
should count, and we hopc that this will
rcally remove what we nowadays call re-
gional imbalanccs. We look forward to get
all the students, our boys and girls, into
this unmiversity for which we shall now fcel
a rcal responsibility and we shall go ahcad
with robust optimism in the  knowledge
that the rest of India will be wishing us
well.

As we have scen today, even the hardest
critic of the Bill has not been unduly criti-
cal, because he is a well wisher of the people
of that rcgion. And so I take again in this
opportunity of thanking the hon. Minister
ol Education for the pain that he has taken
to sec that the Bill 15 produced. 1 would
also want to speak on behalf of the people
ot the hill arcas of the north-castern re-
gion, and I will conclude with only one
misgiving which 1 want to be clearcd, if
possible, by the Education Minister. It has
somcthing to do with the jurisdiction of
which we have hecard so much today. Therc
arc certain hill arcas that, we know, have
not come under the jurisdiction of this
Bill. There are vast areas in Manipur, for
example, where the same tribal people, in
fact, the same people live as in other parts
of the hill arcas. They have educational
needs similar to those of the rest of us and
we know that this Hill University is going
to meet our educational needs and it is go-
ing to be the answer to the educational
needs of those friends of ours in thosc
arcas. So, what I have been wondering
about is whether, by virtue of the fact
that they live 1n an area which has not been
covered by the jurisdiction of this univer-
sity—supposing the State in which they
live chooses to stand in the way of any
college being set up in their arca and being
aftiliated with this university—they will be
prevented from sharing and availing them-
sclves of the facilities and privileges that
this university will provide. So, if we
could get some reassurance on that point
that no section of the hill people of that
hill area will be prevented if it is their
own preference to have these advantages,
then we shall rest very much satisfied and
that will really increase the joy we feel at
the passage of this Bill.
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T Heqgq 3, 99 & weft Agiaw oF q_7H
g\ #9 s 7 83 o2 a% g9 F1 FAL
# ared wargy Wt Y oY | S qR wrvd
W@ a9 ) § 5 Sur A e gwd
FTEE F1 49 Iq FAA § qEAT HT ;IS A
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F1 W@OEAT & F & a) §, faw@-
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% fgdlierd 33 & T & 91 Awaras
qATT F agt @, T qEEl &
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# firer) & wfafafa @, ol & sfafafa
@, favafaamaa # st # sfafafu
@, S Ty A faqw awr gri 99 &
sfafafa &, st s qeqrd g,
wfafaafady, faer afewg, o7 & wfafafa
g, 7@ @1 w1f fag gATe qTAR A &)
I a fawafaag & 9 @3-9¥ q7-
fusFrd & 37 #1 97T 47 A qMAT
frafeqar 48 R I § T AR A
qF N ag AT H A I IF & far
o At @ | wiET oF @T I faags
T 1 A afgd a1 R oagrd
% faa favafaaraa F1 faaio go w7 @
& o T AT a9 & g9 a1gq
qTF qT FA |

7g S qerEz 1, 784 A, fafge o)
AT FAR A HASAT FTETCAAET w7
U § T FI qg W01 41 AT @G &
T s AT FAAST F oraA AT
SHidz A g w7 fafgec o § 7
A FT gAY AT E 7 AR faeae
FIA @ ATEHT WY AT A g, AR
7z famafaaast &1 qoaw & f§ =g
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wdr Ai{Eg & § AT Agar g fE daw
sfraet sfafrarardl, A fadndt,
FAIAT FT g FA AT, qiferaTHE #
gfasd &1 g FA Fen fadus, o
frerrfag g1 g ¢ w a@ w1 fadws
[ e & oqea ;= oar @ § 7
TR a1 T g fF g A o faare-
arq A 8 faaroara ® A W g

. W Gl A whoor @ & a0

oW § 7€ wrar 5 & w1 ® g fadaw @

- firw ofr sTaETT w7 AT #7 w0
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& 79 997 AN, 99 A oAt
favafaamesl & ATasl 1 7€ SIAT ITEAT
g1 afew & wgar argar g fF weimg
favafraem &t o g€ o gfww w7
off g7 o 7 Futa F faar & e
e o arem fawafaamat &1 &
g1 39 favafqarem &1 o §7 arar
a1 AT 4T 79 7 79 famafaama & wfaey
& qR # g fa g g w@mwifas
g weig fawafaaea & IR & S 47
FA qr fFar man §, 39 F W I
famafaaeg At 1€ & T A wU-
F@ feaqd AW Amawe v ST
w7 79 w1 #7 femma § 7

oI Wewd qgieg d "o favia &
gu wWelt wgiew F1 @ faw & qwafua
Herifer afveiom & aR & famEa
2y ofr gw WA & fo wEegdi
TETEY T % fAg ag favafaaeg wrfua
foar o, 3@ fag g@ Wt 57 F1 a8 vE
&3 § | afeT agr well wEET @ a9 &
7g AR 0 5 @ fawafeaea
& g2 WK wfedq Wik T w9y
Ug SAAEAT FT W {6 FE, TR
#ifaw wik gEefaw #ifaw & &t ag
7 g g—3 fmawi, o=l ar faam
W & T 9 g &in, AfT avi aww
T @ @, fawfaars f @ww-
e W Wi s w fafees,
THAT 1 &9 a@ & Al #1 favafanem
% AN A gEaT $H T I W AET
T faar s@wm 7

71 &9 faw & ol Wk faww
fodier & a1 § ¥ W SEEE @0
WY ? WEE q e|l # WHERRY
] F qH OF TF & 9T fooid femm an
w o W W wEeg ag wEEe 33
# fog &ar § s ag o gfaa &1 v
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3, o aftaw F A AwifaF g0
§ FEET WX B IAAT q4T Bl
Fuafaarag F1 @+ qeqt 7 sfafafue
F? AT WA wa A
& gHT WIgH 93T €, TF qEem |
T ATEGAAF 0 | GFagfea wifaw
F AR A ag A faear g
“On the other hand, we have given due
weight o the view, nearly unanimous,
expressed by the Members of Parliament,
teachers  and  students’  representatives
whom we met, that at present it would

not be desirable to give students any re-
presentation on the Executive Council.””

# q@AT g g 5 oag wRa e
Aw-awT-geeai ¥ el #wiw ffw @
gAT-AIEY q ST FIZ AT A | wEl
FfamarmamagRNW@H? a7
' @ W aed ) 3§ H4dY FrEanwy
g g1 947 § #R I & T wdw
f& ot geeat 7 wg1 a1 f5 fqvafaaes
F o geami 7 wEl w1 gfafafae
famar afeg | fo= i ag F9E faadt &
& qa Frr # Y awdaT oF T R o
Fgfeq Fifaa 7 el 1 sfafafoe 7@
fear s =fge | AR aga & www weal
7 g1 a1 5 fawafaeen & sfafos
g9 #1, fag &1 Seow o wrEdw) §
fara &, 7= g afFarge aafad F1 a3
T |

weft Agea @ fadaw § @ waag
SIET TG L GHA & | T g T qW—
3y, Arwaifas, @TEEaT ¥ AT WK
el qar gEl 9T aE AR fagE
@A AT @ qER, @ gaR qe
T STET I FT 419 &7 A1 9 &7 a94T
FUT | dfa W ag Haw, gfa-
AR AR gWTawor  #osqfe
T AT —ET g g § *
§v N1 X 9g 87 9@, ¥Aw g W,
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fodft #7 fely a@ & Ea@ A |@/—
o dAeda-faidft 2w R, @
Foga @ sgaaagaT g fr F e w9
&1 g w=m |

=t waw fw wgwe (Fafor) ¢
gufe wgEw, @ faw & g Sew-
ot wg fat # fF o a7 fawafae
T w59 fFqr 91 @ R, W w@rE
Irg 2 & | F Wt qgeg # e 5@
@ #t aeh fean SwEar § 5 s
wdre wftew fawafqara faa o=
FIAT, dfFT IT #T FAwEr AAg A F
TS qg T T wiwat F woer afa-
fafus g a@ & far sfeargar Ak
T GaT FT &Y §, AT I, qresSTia®ar
AR Gfimar # W 9T IW A FS A
i< 7 ATRAY & | ST SART FATEY WrEATHi
& qfequr g, 98t 37 4 HAHT aTq AL &7
qrf § 1| a3 fadas wv % ool wgEm A
o gl w9 far 8, S9 #v frog
o=y &, afe 97 @7 ag F@AT wifEd

FTY &, 39 & g it & w7 7g fawa—
faaea e &w @ fawafaenemy @ fag
TF 74T WTeH Iufead FX |

S gug W o g ooe gk dw
# forer woreft, ferr fife s fmer
#r fafww gwemt o3 fe & ok fear
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awafe AT @ AT ge faw 9%

o |

it wwe faw wgwT : F S W awdE
S QIE

T I 9 IR faar s afegd fw
gAYy fem sl aTewRTARaT & 9%
HT TG THAT W GRATEH FY Wra=w
& ofeqel g =ifed | = 7y fawd @
7g W€ #g ¢ 1% g, foas i am-
fefamr tos & frafaget & %
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 NUEA A IT A AT W g AT
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T gR 3@ § % 3w & fafaw fama—
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TTfawar #71 gFEar 70 & f7F o« faw
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ST 3 F T ATAEFAH] F ATET
g

gH 7 gATIETE T AT faar § W) dw
FT JATSATE FT qTH AT §, 98 @ 7
feadt & e T 9F | @ fa@
g fawr Hifs W awroE & wqEe
gt =ifgd, anf® gart AltoramY & SO
fast i} & a9TER § Wnt % Wt 97
@ |

PROF. S. NURUL HASAN: Sir, 1 am
grateful to my hon. friends for the support
that thev have extended to this Bill. It is
really heart-warming that those friends for
whose regions this Bill is principally in-
tended are so enthusiastic about the propo-
sal to establish this university. I wish my
distinguished friend, Shri Limaye, was pre-
sent while 1 was attempting to answer the
points he raised in his speech. I have given
many assurances in the course of my reply
and there is no point in m{ repeating them.
There is only one point where I would beg
of you to give a little bit of consideration
and that is, whereas this Government would
like fully to respect the academic autonomy
of the universities and the university com-
munity, where as it wants full involvement
of the tcachers and students and all those
who arc working for the betterment of the
condition of learning and knowledge and
for its advancement, 1 would not like that
we should forget that the basic concept of
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democratisation of an educational institu-
tion is that the universities’ portals should
be effectively open to the most down-trodden
section of our people and not remain con-
fined to the upper income brackets, that the
Universities must work in a manner that they
respond (o the challenges of society. Finally,
this country has chosen to give a particular
form of democracy; that is to  say, the
people of this country have chosen to rule
over themselves through their eclected re-
presentatives, be they in the Parliament or
in the Asscmblies. Therefore, when any
provision is madc which lays the responsi-
bility on an authority which is totally 1es-
ponsible to the elected representatives of the
people. then it cannot be said that the rights
of the people are being denied. T further
wish to assure mv friend from Bihar that
we would like to do everything possible to
cncourage the forces of socialism and secu-
larism in the University. With these words,
I commend this Bill to the Housc.

MR. CHAIRMAN: The question is:
‘“That the Bill, as amended be passed”’.
The motion was adopted.

15.42 hrs.
CODE OF CRIMINAL. PROCEDURE BILL

MR. CHAIRMAN: We will now take up
the Code of Criminal Procedure Bill.

W W 9w g, e
fempga X W0 Tgy § AR fRee
FATI & fam 2Tew SRR € 97 & fearse
T 37 97Ed €

SHRI DINESH JOARDER (Malda): There
are only a very few amendments. So, the
distribution of time should be seven hours

for general discussion, two hours for clauses
and one hour for third reading.

saf w7 - 7 92 g R fag,
QY W2 W TE T feewww & ol
o oF wer a¢ Ofew & fod § @ @
£ 150 fai

SHRI DINESH JOARDER: Now that this
Bill is being taken up for consideration, I
want to raisec a point of order. The Indian
Pcnal Code, which is a substantive law, is
going to be -amended and in fact the amend-
ment Bill has been referred by the Rajya
Sabha to a Joint Committee. That Amend-
ment Bill will come before the House either
the next session or within a few months.
The Criminal Procedure Code is only a pro-
cedural law, based on the Indian Penal
Code. Now, it can very well happen that
many of the provisions of the Imﬁan Penal
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Code will be either modified or even deleted
by the Joint Committee or the House later.
In that case, the reference in the Criminal
Procedure Code Bill to those sections of the
Indian Penal Code, which have been amend-
cd or dcleted, will have no meaning and a
further amendment of the Code of Criminal
Procedure will become necessary. Therefore,
I would suggest that the consideration ol
this Criminal Procedure Code Bill be de-
ferred until we consider the Bill relating to
the Indian Penal Code first. Then we can
take up this Bill, in the light of the amend-
ed or modified Indian Pcnal Code.

I'HE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEI.
(SHRT RAM NIWAS MIRDHA): The Bill
to amend the Indian Penal Code has been
referred, as the hon. Member mentioned, to
a Joint Sclect Committee. But, we nced not
hold up discussion, consideration and passing
of this Criminal Procedure Code Bill till
such time as that Bill has been considered
by the Committee.

Firstlv, care will be taken to see that
there is no contradiction between the two.
But, to hold up this Bill. which had gonc
through all the stages that are necessary for
coming up to this stage will not be proper.
If at all any amendments arc neccssary at a
future date, they would be of a very minor
and marginal nature and they will be taken
care of. Therefore, 1 suggest that this Bill
may bhe taken up.
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